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Request for Exempting Fodder Additives
from Central Excise

3680. SHRI MOHINDER SINGH
LATHER: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the com-
pound Jive stock feed manufacturing asso-
ciation, in a representation, have requested
Government to exempt the fodder addi-
tives from the levy of Central Excise and
States Sales Tax comsidering it as animal’s
feed:

(b) if so, whether Government propose
to exempt the levy’s on fodder additives:
and

(c) if not, what are the reasons therefor
siating its overall impact on the manu-
facturing units in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
M. V. CHANDRASHEKHAR MUR-
THY): (a) Representations from  the
Compound Livestock Feed Manufacturing



